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JUDGMENT 

PROSECUTION CASE 

1. Prosecution case as reveal from Ext-2 ejahar is that one Abdus Salam 

lodged written ejahar before O/C Bilasipara PS inter alia citing that on 25-08-13 

at about 04.00 pm accused persons Hasen Ali, Baten Sk, Hasmot Ali and Sanu Sk 

kidnapped his wife Mrs. X (name changed and hereinafter read as Mrs. X) from 

his house and also taken cash Rs. 50,000/- and other gold and silver ornaments 

along with them.   

Investigation 

2. Officer-in-charge of Bilasipara police station on receiving the ejahar from 

Abdus Salam registered a police case vide Bilasipara police case No. 861/13 

under section 366/379 I.P.C. and ASI Alkash Ali was entrusted to conduct the 

investigation of the case and after completion of investigation IO submitted 

charge sheet against the accused Hasen Ali u/s 366/376 I.P.C and non-sent up 

another ejahar name accused persons Baten Ali, Hasmot Ali and Sanu Sk. not 

finding any material against them.   

Committal 

3. On receipt of the charge sheet, then Ld. SDJM (M) Bilasipara took 

cognizance and after furnishing necessary copies to accused person committed 

the case before the Learned. Sessions Judge, Dhubri for trial and learned Session 

Judge, Dhubri made over the case to this court for trial.  

Charge 

4.  My then Ld. Predecessor after hearing learned counsel for both sides and 

perusal of material on record framed charge u/s 366/376 I.P.C against the 

accused Hasen Ali and when charges read over and explained to the accused 

person, he pleaded not guilty and claimed to be tried.  

Trial 

5. In order to prove the prosecution charges against the accused persons, 

prosecution adduce evidence of all together 8 number of witnesses and exhibited 

4 nos. of documents. PW-1 Abdus Salam, PW-2 Sairuddin Tarapdar, PW-3 Abdul 

Aziz, PW-4 Mrs. X ( Victim), PW-5 Mohiron Bewa, PW-6 Batful Nessa @ Moyful, 
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PW-7 Dr. Muskura Ahmed (M.O) and PW-8 ASI Alkas Ali (IO). Ext-1 Medical 

Report, Ext-2 Ejahar, Ext-3 Sketch Map and Ext-4 Charge sheet. After closure of 

the prosecution evidence, statement of the accused person recorded u/s 313 

Cr.P.C. Accused plea is total denial, however declined to adduced evidence in 

support of the plea of denial. 

6.                              POINTS FOR DETERMINATION :- 

 

i) Whether accused on 25-08-13 at about 04.00 pm, at village Hatipota 

Pt II under Bilasipara PS, kidnapped Mrs X, wife of informant with 

intent to marry her against her will or in order that  Mrs X will be 

forced or seduced to illicit intercourse with accused? 

ii) Whether accused on 25-08-13 at about 04.00 pm, at village Hatipota 

Pt II under Bilasipara PS committed rape on Mrs X?   

 

 

ARGUMENT 

7. It has been argued by Ld. Addl. P.P that evidence of victim woman and 

her husband, informant of the case establish the prosecution case against the 

accused beyond all reasonable doubt and other witnesses also supported the 

evidence of informant and victim woman. 

8. Countering the same, Ld. defence counsel made submission that the 

statement of victim woman made in the court is not consistent with her earlier 

statement and her statement is exaggerated. Once she stated taking away of Rs. 

5,000/- from her by accused and then again stated taking away of Rs. 50,000/- 

and therefore her evidence being in consistent with her earlier statement and 

therefore same is not acceptable piece of evidence. Ld. defence counsel further 

submitted medical evidence also not establish taking place of sexual assault on 

the alleged victim. There is no evidence at all coming out of giving intoxicated 

substance to the alleged victim. Statement of PW-1 that he came to know from 

his daughter that accused Hasen came to his house  and took his wife Mrs X 

(PW-4) clearly shown that accused did not kidnap PW-4. Had accused kidnapped 

PW-4, daughter of PW-1 would have informed to the police. As this is not case of 

kidnapping so to give colour of kidnap ejahar was lodged as much delayed and 

there is no explanation made by the informant on delay of filing ejahar. Ld. 
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defence counsel further submitted in this case Sabura, the daughter of PW-1 who 

had knowledge of leaving the house of PW-4 is not examined by the prosecution 

and prosecution also did not adduce vital witnesses of the case namely Jalal and 

Hazarat and therefore prosecution case is fatal and accused entitle acquittal.    

PROSECUTION EVIDENCE:- 

9. PW-1 Abdus Salam is the informant of the case. His evidence is that 

victim woman is his wife and he knows accused person. He deposed he is hand 

cart puller by profession. He deposed in the morning he went to market for his 

livelihood and while in the evening he returned back to his home he did not find 

his wife at the house. He asked his younger brother Sarbesh Ali to enquire about 

his wife from his daughter Sabura whether his wife Mrs. X visited her matrimonial 

house to which Sabura replied in negative and his daughter Sabura told him that 

Hasen came and took his wife. He deposed he had collected mobile number of 

accused Hasen and called Hasen over phone but Hasen did not talk with him and 

did not give proper address of his where about. Thereafter he went to the house 

of accused Hasen Ali and family members of accused Hasen told him that 

accused Hasen kidnapped his wife Mrs. X. Thereafter his paternal uncle Hazrat 

Ali called accused Hasen but accused Hasen refused to come back and thereafter 

in the evening he lodged ejahar. He further deposed his wife Mrs. X took gold 

ornaments and money. After four days his wife was found at Masaneralga in the 

house of Jalal and Hazrat brought her to his house.  He deposed after recovery 

of his wife, on being asked, his wife told him that accused Hasen after giving her 

some intoxicating substance taken away her. In cross he stated he cannot 

recollect the date of incident and he lodged ejahar after three days of incident 

before recovery of his wife. He stated police did not record statement of Sarbesh 

Ali and Sabura. He cannot recollect the mobile number of accused as incident 

was took place long back. He denied defence suggestion his wife went with him 

and she visited Masaneralga and then he along with his wife returned home 

together; he did not collect phone number of accused; he was angry with his 

wife and suspecting accused Hasen he lodged ejahar. 

10. PW-2 Sairuddin Tarapdar deposed at the time of incident accused Hasen 

had visiting terms with informant and accused made friendly relationship with the 

wife of informant. He deposed his house is near to the house of informant and 

one day he heard cry of children of informant. Hearing the same he went to the 
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house of informant and came to know from children of informant that informant’s 

wife Mrs. X was not present at home. He deposed on being asked, informant and 

his children told him that accused Hasen took away Mrs. X to somewhere. He 

deposed informant called his in laws family, called accused Hasen and 

subsequently accused Hasen confessed that he had taken away wife of 

informant. Accused Hasen took victim woman to her masi’s house and from there 

her brother brought her to her matrimonial house. He deposed while Mrs. X was 

brought to her matrimonial house, he went there and saw Mrs. X was sick. He 

asked Mrs. X what happened to her but she was unable to speak so they took 

her to Bilasipara Hospital. In cross he stated he did not see accused Hasen 

taken away Mrs. X but he heard from children of Mrs. X that she was taken by 

accused Hasen. He stated he does not know whether Mrs. X was taken forcefully 

or not. He stated Mazid got information that Mrs. X was taken by accused Hasen 

and Mazid told him that Hasen confessed that he had taken Mrs. X. He stated 

accused Hasen is dharma bhai of Mrs. X and Mrs. X also accepted accused as her 

dharma bhai. He denied he did not ask Mrs X what happened to her; informant 

Abdus Salam suspecting accused Hasen lodged this false case against him. 

11. Evidence of PW-3 Abdul Aziz is that accused Hasen has visiting terms in 

the house of informant and he became dharma bhai of Mrs X. He deposed 

accused used to took Mrs X to his house and commit rape on her. He deposed 

accused Hasen took Mrs X to his aunt’s house and then brought her back and 

when Mrs X returned back to house, on being asked Mrs X told him that accused 

Hasen took her away and kept her. He deposed all the villagers heard that 

accused Hasen kidnapped Mrs X and kept her near hill. In cross he stated he 

married Bapo, sister of Mrs X and he is originally from Bihar. He stated incident 

was took place long back at about 10.00 pm on the day of incident. He did not 

state before police that Mrs X was raped and he did not see incident of rape. He 

stated he did not visit to bring Mrs X. He stated since 7 month prior to the 

incident accused and Mrs X maintain relationship of brother and sister. He denied 

defence suggestion that he visited to bring Mrs X to her matrimonial home and 

made this statement before the police; he has no knowledge about the incident; 

accused is not involved in connection with this case.  

12. PW-4 Mrs X is alleged victim of the case. She deposed informant Abdus 

Salam is her husband and she knows accused person. She deposed accused 
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being resident of her neighboring village used to came to her house and made 

friendship with her and at that time she save Rs. 30,000/- for her children by 

doing work and selling one cow. She deposed accused Hasen took her to some 

unknown place by giving her some intoxicating substance and kept her near a 

hill. She deposed she was under the influence of intoxicating substance and 

accused taken all her money and accused committed rape on her tiding her 

hands and feet and at that time another person Sanu was also present. 

Thereafter accused took her to his pehi’s house and kept her there. Accused pehi 

took her to the house of Hazarat and Hazarat took her to hospital and at that 

time accused pehi also accompanied her to hospital. Said Hazarat brought her to 

her husband’s house and she narrated the incident to her husband and 

accordingly her husband lodged ejahar. She deposed accused snatched away her 

earing, nose ring. She further deposed after lodging of ejahar police took her to 

hospital for medical examination, produced her before the Magistrate and she 

made statement before the Magistrate and she put her thumb impression on her 

statement recorded by Magistrate. In cross she stated she knows accused 

Hasen for last five years prior to the incident and accused had visiting terms in 

their house. She stated incident took place in the evening and when accused 

taken her it was dark. She stated after three days of incident she was taken to 

the hospital and accused’s pehi and Hazarat visited hospital but she cannot say 

whether her husband visited hospital or not. She denied she did not state before 

police that accused had taken Rs. 39,000/- from her possession; her husband 

lodged false case against the accused and her husband given her threatening to 

depose false evidence before the court; she had love affairs with accused as such 

her husband given her threatening; accused did not kidnap her by giving 

intoxicating substance; accused did not taken away her earing, nose ring.     

13. PW-5 Mohiron Bewa deposed Mrs X is her daughter and informant is her 

son in law. She deposed her daughter Mrs X during her conjugal life with her 

husband, met accused and accepted and regarded accused Hasen Ali as her 

dharma bhai and accused used to visit house of her daughter Mrs X. She 

deposed one day accused Hasen Ali gave some medicine to her daughter Mrs X 

and after taking the same went with the accused Hasen Ali. Thereafter she made 

search for her daughter and after 3 days of incident her daughter was found at 

Masaneralga in the house of one Jalal. Jalal and his wife Hafiza informed her 
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about the presence of her daughter Mrs X at their house and thereafter Mrs X 

was brought to her house. She deposed her daughter is leading her conjugal life 

with her husband Abdus Salam. In cross she stated incident was took place 

after sunset at about 06.30 pm to 07.00 pm. She stated her daughter Mrs X 

treated accused as her dharma bhai for one year prior to the incident. She stated 

she did not seen accused taking away her daughter. She denied accused did not 

give medicine to her daughter; accused Hasen Ali did not take her daughter Mrs 

X; her daughter had matrimonial dispute with her husband and for that reason 

her daughter leave her matrimonial house and went to her sister Hafiza Bibi’s 

house; her son in law lodged this false case out of grudge against the accused.    

14. PW-6 Batful Nessa @ Moyful deposed informant Abdus Salam is her 

brother in law and Mrs X is her sister. She deposed her sister Mrs. X treated 

accused as her Dharma-bhai and being Dharma-bhai accused used to visit her 

sister’s house.  She deposed one day her sister Mrs X disappeared from her 

house. Thereafter husband of Mrs X made search for her and contact was also 

made in the house of accused and it came to knowledge that accused is also not 

present at his house. She deposed she heard that accused gave some medicine 

to her sister Mrs X and took her. She deposed during search of Mrs X, they came 

to know that her sister Mrs X is present in the house of her Khala Hafiza, W/o. 

Jalal and thereafter her sister Mrs X was brought from Masaneralga from the 

house Hafiza. In cross she stated she came to know about the disappearance of 

her sister from her matrimonial house on the next day of incident. She stated she 

was not present at my sister’s matrimonial home at the time of incident and she 

did not witness the incident. She stated she heard that after returning from 

Masaneralga her sister came to khewa-ghat and stayed for 4 days and she 

stayed in her Khala’s house at Masaneralga for 3 days.  She stated after 7 days 

of the incident her sister came to her matrimonial home as per village meeting 

for the sake of her children to lead conjugal life with her husband Abdus Salam. 

She stated she did not see accused giving medicine to her sister and abducting 

her sister. She denied accused did not give medicine to her sister and did not 

abduct her; no incident as narrated by her was ever took place about 1½ to 2 

years back and the time stated by her in her in-chief.  

15. PW-7 Dr. Muskura Ahmed M.O of the case deposed on 02-09-13 she had 

medically examined Mrs X and during examination Mrs X narrated history before 
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her that she was having understanding relation with the boy Hasen. She was 

asked to do marriage with the boy and she refused and then she was took by the 

boy on Sunday and out of afraid of theft she gave money and ornament in his 

hand and have physical relation with the boy and then returned on the Monday. 

She deposed during examination she found-General Physical examination- No 

abnormality detected; Examination of injuries- No abnormality detected; External 

Genitalia - No abnormality detected; Hymen- Torn; Vagina & Cervix- No 

abnormality detected; Anus- No abnormality detected; Menstrual history normal; 

Vaginal swab sent for clinical examination - no spermatozoa was found. 

According to her opinion   there is no evidence of rape appeared from present 

situation of examination. In cross she stated no injury was detected on the 

person of Mrs X at the time of examination and at the time of examination Mrs X 

did not disclosed before her that she sustained any kind of injury. 

16. Evidence of PW-8 ASI Alkas Ali IO of the case is that on 29-08-2013 he 

was posted as attach officer at Bilasipara P.S. On that day Abdus Salam lodged 

written ejahar before OC Bilasipara P.S. and O/C Bilasipara PS after registering 

Bilasipara PS Case No. 861/2013 366/379 I.P.C and endorsed him to do the 

investigation of the instant case. After taking charge of the investigation he had 

recorded the statement of Abdus Salam at the Police Station. Thereafter he 

proceeded to place of occurrence with informant, drawn sketch map of the place 

of occurrence, recorded statement of other witnesses. Thereafter he made 

search for the victim and victim herself appeared before the police station after 2 

days of lodging of the ejahar. After recording statement of the victim woman, he 

has produced her before the doctor at Dhubri Civil Hospital for her medical 

examination and then produced her before the Ld. Magistrate to record her 

statement u/s 164 Cr.P.C. He deposed on 04-10-2013 accused Hasen Ali 

surrendered before police and after recording his statement he produced him 

before Ld. Magistrate. He deposed during investigation as directed by the Ld. 

Magistrate ossification test of accused was conducted and on ossification test he 

was found about 18 years and I have collected medical report from the F.A.A. 

Medical College and Hospital, Barpeta. Thereafter he has collected medical report 

of victim woman and he handed over the C.D to O/C Bilasipara PS  and in the 

case SI Jiba Nanda Kalita submitted charge sheet against the accused Hasen Ali 

u/s 366/376 IPC vide Ext-4. In cross he stated   incident was took place on 25-
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08-2013 as per ejahar and ejahar was lodged on 29-08-2013.  He stated to reach 

place of occurrence from police station it took half and hour on foot as road was 

not compatible for motor vehicle and sometimes one has to reach place of 

occurrence village on boat as place of occurrence village is present on the other 

side of the river bank and during dry season one can cross the river on foot and 

he reached the place of occurrence on foot.  She stated victim woman Mrs X 

stated before him that she developed love affairs with accused Hasen Ali; due to 

love affairs in between her and accused they had physical relationship and her 

elder daughter caught them red handed when they are engaging in intimate 

relationship and family member beaten her so she informed accused over phone 

at about 04:00 PM and she went with the company of accused of her own 

consent. He stated victim woman Mrs X did not state before him that accused 

had given her some intoxicating substance; accused had taken Rs.39000/- from 

her possession; accused Hasen Ali forcefully taken her. He stated he did not 

made Abdul Mazid as witness in the witness list. He denied investigation is not 

proper and SI Jiba Nanda Kalita submitted charge sheet on improper 

investigation.  

DISCUSSION, DECISION AND REASON THERE OF 

17. Prosecution allegation leveled against accused Hasen Ali is that on 25-08-

13 at about 04.00 pm, at village Hatipota Pt. II under Bilasipara PS, accused had 

kidnapped Mrs X, wife of informant with intent to marry her against her will and  

thereafter  accused had committed rape on her. Prosecution in order to prove its 

charge against the accused adduces evidence of informant, victim woman and 6 

other PWs including MO and IO of the case. I have scrutinized the prosecution 

oral evidence, prosecution exhibited documents to arrive at just decision of the 

case. In this case victim woman is examined as PW-4 by the prosecution and she 

being victim, star witness of this case. 

18. Evidence of PW-4 is that accused Hasen by giving her some intoxicating 

substance took her to some unknown place and kept her near a hill and accused 

taken away her all money which she save by selling cow and doing work in the 

field and accused tiding her hands and feet committed rape on her and at that 

time another person Sanu was also present. Thereafter, accused took her to his 

pehi’s house and kept her there and accused’s pehi took her to the house of 

Hazarat and Hazarat took her to hospital and at that time accused pehi also 
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accompanied her to the hospital  and thereafter one Hazarat brought her to her 

husband’s house and she narrated the incident to her husband.  

19. PW-4 alleged that accused Hasen Ali gave some intoxicating substance to 

her and while she was under the influence of intoxicating substance, accused 

taken away her all money which she save by selling cow and doing work in the 

field. PW-1 informant of the case stated that after recovery of his wife Mrs X, his 

wife told him that accused Hasen taken her after giving her some intoxicating 

substances. PW-2 is one of the neighbour of informant and PW-4. Evidence of 

PW-2 pointed hearing cry of children of informant he went to the house of 

informant and came to know from  informant and his children that informant’s 

wife Mrs. X was not present at home and on being asked informant and children 

of informant told him that accused Hasen took away Mrs. X to somewhere. On 

reading of evidence of PW-2 it is coming out that informant and children of 

informant had informed him that accused Hasen took away Mrs X to somewhere 

on the day of incident. That means informant had knowledge about the actual 

incident where his wife was present. Evidence of PW-1 pointed his daughter 

Sabura told him that accused Hasen came and took Mrs X from his house. Again 

PW-1 claimed that he is not the eye witness of this case and heard incident from 

Sabura but Sabura is not produce by prosecution to adduce her evidence before 

the court to unfurl the actual story.  Evidence of PW-1 and PW-2 pointed children 

of informant were present at the time of incident but none of the children of PW-

1 and PW-4 produced by the prosecution to unearth the actual fact leading to 

departure of PW-4 with accused. Sabura as appeared from the testimony of PW-

1 was not present at PW-1’s house at the time of incident. Evidence of PW-1 and 

PW-2 does not pointed that children of informant told them that accused Hasen 

had given some intoxicating substances to Mrs X and then taken her. It is the 

prosecution case that incident was took place on 25-08-13 at about 04.00 pm i.e 

at the time of incident it was not dark. Even though it is presumed that accused 

Hasen Ali had given some intoxicating substance and taken Mrs X from the house 

of informant it is quite impossible for a person to carry one senseless person 

along with him in the broad day light crossing several villagers house. The story 

of giving intoxicating substance and taking away of PW-4 under the influence of 

intoxicating substance crossing several house and in presence of PW-4’s children, 

that too without any hue and cry of the children of PW-4 for lifting PW-4 from 
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her house is also not inspiring confidence because throughout whole the time 

PW-4 got to know each and every fact which is not possible for her if she was 

administered intoxicating substance. Children of PW-4 cry when PW-1, husband 

of PW-4 came home and not found PW-4, his wife at home. Had accused 

lifted/abducted forcefully taken away PW-4 after giving her intoxicating 

substance, the children of PW-1 and PW-4 would have cried, made hue and cry 

at that time not afterwards. So this story is not at all believable. PW-4 stated one 

Sanu was also present with accused Hasen Ali but evidence of PW-1 and PW-2 

does not pointed children of informant took name of the said Sanu. Evidence of 

PW-1 and PW-2 pointed children of informant told them that accused Hasen 

taken Mrs X along with him.  The story set forth by PW-4 seems to be after 

thought story and her testimony does not derive confidence.  

20. PW-2 stated that accused Hasen has confessed that he had taken away 

wife of informant. But this piece of evidence is not corroborated by the informant 

of the case, PW-4 and other PWs. That being so this piece of evidence has no 

relevancy.  

21. It is the further allegation against accused that accused after kidnapping 

PW-4, committed rape on her by tiding her hands and feet. Medical report does 

not shown any kind of injury on her. If accused rape her in the jungle tiding her 

hand and feet, then there must have been injury mark, ligature mark of tiding 

her hand and feet present and there would have been injury on her body 

because according to her accused rape her in the jungle where weeds etc. are 

present. So her evidence does not trustworthy to arrive at prosecution charges 

against the accused.   

22. PW-1 in the ejahar stated that accused taken cash Rs. 50,000/-  and 

other gold and silver ornaments along with them but PW-1 while adducing before 

the court stated his wife Mrs. X took gold ornaments and money. PW-1 before 

the court did not state that accused Hasen Ali had taken cash of Rs. 50,000/- and 

other gold and silver ornaments from his wife. Thus, seen that PW-1 did not 

substantiate his statement made by him in the ejahar.  PW-4 also stated accused 

had taken her all money which she saved by selling cow and working in the field. 

On perusal of statement of PW-4 recoded u/s 161 and 164 Cr.P.C statement it is 

seen that she did not state that accused had taken her all money which she 

saved by selling cow and working in the field. Thus seen that the story of taking 
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money by the accused is after thought story brought out by the PW-4 before the 

court.  

23. Evidence of PW-3 is that accused  Hasen became dharma bhai of Mrs X 

and accused committed rape on Mrs X. PW-3 further stated while Mrs X returned 

back to house, on being ask Mrs X told him that  accused Hasen taken her away 

and kept her. Cross of PW-3 is that he did not see the incident of rape and he did 

not visit to bring Mrs X. On perusal of evidence of PW-3 it is seen that he did not 

witness the incident. PW-3 stated Mrs X told him that accused Hasen taken her 

away and kept her but PW-4 while adducing before the court did not state that 

she had narrated the incident to PW-3. Evidence of PW-4 only pointed she 

narrated the incident to her husband i.e informant of the case. Therefore the 

testimonies of PW-4 together with the testimony of other PWs does not led 

prosecution charge against the accused beyond all reasonable doubt. 

24. PW-5 is the mother of PW-4. She stated accused became dharma bhai of 

Mrs X and one day accused Hasen Ali gave some medicine to her daughter and 

after taking the same her daughter PW-4 went with the accused Hasen Ali. It is 

seen that PW-5 who is the mother of PW-4 brought totally new fact before the 

court. According to her PW-4 went with the Hasen Ali after taking some medicine 

given by accused Hasen Ali. Her evidence does not pointed that accused Hasen 

Ali had forcefully kidnapped PW-4 from the matrimonial house of PW-4.  

25. PW-6 stated she heard that accused gave some medicine to her sister 

and took her. In cross she stated she heard that her sister was disappeared from 

previous night and she did not witness the incident. On perusal of evidence of 

PW-6 it is seen that PW-6 is totally hearsay evidence. Evidence of PW-6 does not 

specifically pointed from whom she had heard about the incident. Her evidence 

neither pointed she heard about the incident from her sister Mrs X. 

26. Prosecution exhibited ejahar as Ext-1. In Ext-1 ejahar it is alleged that on 

25-08-13 at about 04.00 pm accused Hasen Ali Sk kidnapped informant’s wife 

Mrs. X  from the house of informant and  taken cash amount of Rs. 50,000/-  and 

other gold and silver ornaments along with them. The statement of informant 

made in the ejahar about taking of cash amount and gold silver ornaments by 

them (accused and victim) caste doubt about the truthness of the prosecution 

story of kidnapping of PW-4 from her house by the accused.  
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27. After entire scrutiny of the evidence on record and upon meticulous 

scrutiny of the evidence of PW-4, the alleged victim of the case, I find that 

evidence of PW-4 with that of the evidence of other prosecution witnesses is not 

sufficient enough to hold accused guilty of kidnapping PW-4 and then committing 

rape on PW-4.  

28.   In view of the aforesaid discussion, I come to my considerate finding 

that prosecution failed to establish its charge u/s 366/376 I.P.C against the 

accused Hasen Ali beyond all reasonable doubt. Accordingly accused Hasen Ali is 

acquitted from the charge of section 366/376 I.P.C and set at liberty. 

29. Bail bond of accused person will remain stands for next six (6) months 

u/s 437(A) Cr.P.C. 

30. Send back the GR case record to the learned committal Court with a copy 

of the judgment.  

31. Given under hand and seal of this Court on this 03rd day of January, 2019 

at Bilasipara, Dhubri.  

 

 

 

 

          (Smti S. Bhuyan) 

                       Addl. Session Judge, Bilasipara 

 

 

  Dictated and Corrected by me, 

 

          (Smti S. Bhuyan) 

 Addl. Session Judge, Bilasipara 

Typed by, 

Swmkhwr Brahma, Stenographer Gr. III. 
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APPENDIX 

PROSECUTION WITNESS:- 

 PW-1 Abdus Salam,  

PW-2 Sairuddin Tarapdar,  

PW-3 Abdul Aziz,  

PW-4 Mrs. X (Victim),  

PW-5 Mohiron Bewa,  

PW-6 Batful Nessa @ Moyful,  

PW-7 Dr. Muskura Ahmed (M.O) and  

PW-8 ASI Alkas Ali (IO).  

 

PROSECUTION EXHIBIT:- 

Ext-1 Medical Report,  

Ext-2 Ejahar,  

Ext-3 Sketch Map and  

Ext-4 Charge sheet 

 

DEFENCE WITNESS :- NIL 

DEFENCE EXHIBITS :- NIL 

COURT EXHIBITS :- NIL 

COURT WITNESS :- NIL  

 

 

                                                                  (Smti S. Bhuyan) 

                 Addl. Session Judge, Bilasipara 


